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GOVERNMENT OF KERALA 

Law (Legislation-A) Department 

NOTIFICATION 

 

 

 

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of 

Kerala is pleased to authorise the publication in the Gazette of the following translation in 

English language of the Kerala Document Writers’, Scribes’ and Stamp Vendors’ Welfare Fund 

(Amendment) Act, 2022 (4 of 2023). 

  

 By order of the Governor, 

 V. HARI  NAIR, 
 Law Secretary. 

No. 47/Leg.A2/2022/Law. Dated, Thiruvananthapuram,   6th January, 2023 
22nd Dhanu, 1198 

16th Pousha, 1944. 
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[Translation in English of “2022-ടേ കേരള ആധാരടമെുത്തുോരുടെയും 
പേർടപ്പെുത്തുോരുടെയും സ്റ്റാമ്പ് ടവണ്ടർമാരുടെയും കേമനിധി (കഭദഗതി) ആേ്റ്” 

published under the authority of the Governor.] 

ACT 4 OF 2023 

THE KERALA DOCUMENT WRITERS’, SCRIBES’ AND STAMP VENDORS’ 

WELFARE FUND (AMENDMENT) ACT, 2022 

An Act to amend the Kerala Document Writers’, Scribes’ and Stamp Vendors’ Welfare Fund  

Act, 2012. 

Preamble.—WHEREAS, it is expedient to amend the Kerala Document Writers’, Scribes’ 

and Stamp Vendors’ Welfare Fund Act, 2012 (7 of 2013) for the purposes hereinafter appearing; 

BE it enacted in the Seventy-third Year of the Republic of India as follows:— 

1.  Short title and commencement.—(1) This Act may be called the Kerala Document 

Writers’, Scribes’ and Stamp Vendors’ Welfare Fund (Amendment) Act, 2022. 

(2)  It shall come into force at once. 

2.  Amendment of section 7.—In section 7 of the Kerala Document Writers’, Scribes’ and 

Stamp Vendors’ Welfare Fund Act, 2012 (7 of 2013) (hereinafter referred to as the principal 

Act), the following proviso shall be inserted, namely:— 

“Provided that the membership, of a member who is in arrears for a period of more 

than one year, shall not be revived without the permission of the Government.”. 

3.  Insertion of new section 7A.—After section 7 of the principal Act, the following 

section shall be inserted, namely:— 

“7A. Onetime settlement scheme.—The Government, shall by notification, frame 

onetime settlement scheme for revival of membership of persons, who have ceased to be 

5

This is a digitally signed Gazette.
Authenticity may be verified through https://compose.kerala.gov.in/



members on account of default in the payment of contribution towards the fund under  

sub-section (2) of section 6.”. 

4.  Amendment of section 9.—In sub-section (3) of section 9 of the principal Act,— 

(i) in clause (a), for the words and symbol “The Secretary to Government, Taxes 

Department”, the words “Minister in charge of Registration Department” shall be substituted; 

(ii) in clause (b), for the words “The Inspector General of Registration”, the words 

and symbol “The Secretary to Government, Taxes Department” shall be substituted. 
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